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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 544/XC-S-1-20-31S-2020
Dated Lucknow, September 18, 2020

NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Moolya
Samvardhit Kar (Sanshodhan) Vidheyak, 2020" introduced in the Uttar Pradesh Legislative Assembly on
August 22, 2020.

THE UTTAR PRADESH VALUE ADDED TAX (AMENDMENT) BILL, 2020
A

BILL
further to amend the Uttar Pradesh Value Added Tax Act, 2008

IT IS HERERBY enacted in the Seventy-first Year of the Republic of India as
follows:—

1. (1) This Act may be called the Uttar Pradesh Value Added Tax (Amendment) Shorttitleand

commencement
Act, 2020;

(2) It shall be deemed to have come into force with effect from 31* March, 2020.
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Insertion of new 2. After section 29 of the Uttar Pradesh Value Added Tax Act, the following
section 29A in U.P.

section shall be inserted, namely:—
Actno. 5 ofs 2008

"29A. (1) Notwithstanding anything contained in this Act, the Government
Power of may, by notification extend the time limit specified in, or
Governmentto yreqeribed or notified under, this Act or rules made there
Extend time in . . .

Special under in respect of actions which can not be completed or
circumstances ~ complied with due to force majeure.

(2) The power of this section shall include the power to give retrospective
effect to such notification from a date not earlier than the date of
commencement of this Act.

Explanation-For the purpose of this section the expression force majeure
means a case of war, epidemic, flood, drought, fire, cyclone, earthquake or any other
calamity caused by nature or otherwise affecting the implementation of any of the
provisions of this Act."

Repeal and saving 3. (1) The Uttar Pradesh Value Added Tax (Amendment) U.P.
Ordinance, 2020. is hereby repealed. Ordinance
no. 14 of

2020

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this act were in force at all
material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Value Added Tax Act (U.P. Act no. 5 of 2008) has been enacted to make a
provision for levy and collection of tax on intra-state sale of goods by the State of Uttar Pradesh.

2. To overcome the difficulties faced by tax payers, arising by reason of Lockdown due to
COVID-19, it had been decided to inset a new Section in the said Act to empower the Government to
extend the time limit retrospectively (not earlier than the date of commencement of the Act), specified in or
prescribed or notified under this Act in respect of actions which cannot be completed or complied with due
to force majeure.

3. Since the State legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Value Added Tax (Amendment) Ordinance, 2020
(U.P. Ordinance no. 14 of 2020) was promulgated by the Governor on July 06, 2020.

4. This Bill is introduced to replace the aforesaid Ordinance.

YOGI ADITYANATH,
Mukhya Mantri.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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